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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \F>

PRINCIPAL BLNCH
NEW DELHI

C.Ps Noo 183/95 Da f decisiin 7.3.95
DoA Noo, 271/94 . k9 © °

Hon'ble Shri N.V, Krishnan, Vice Chairman(A)
Hon'ble Smt.Lakshmi Swaminathan, fember (3)

Shri Babu. lLal,

s/o Shri Matadesn,

c/o Shri Chiranji lal,
We lding Shop,

Rajilway Road Circle,
Palam Colony,
Ppalam(New Delhi)

soee Petitionsr
(8y Advocate Shri B.N.Bhargava )

Varsu

e Tarcmy

1. SkheVsKsAggarwal,
General Manager,
Northern Railway, Baroda Houss,
New Delhi.

2, Shri R.M.Aggarwal,
Divisional Railway Manager,
Northern Railuay Division,
BIKANER (Rajasthan)

3, Shri Ashok Kumar,
Sr, Divisional Bngineer,
Nor thern Railway Uivision,
BIKANER (Rajasthan)
eseo Respondents

O R O E R (O:AL)

(Hon'ble Shri NeV.Krishnan, Vice Chairman(A)

Wa have seen the affidavit filed by Shri
B.N.Bhargava, learned counsel for the applicent.ys
had directed thse leaéned counsel for the applicant
that the name of the 3rd respohdent in the pstition

has been ipproperly recorded. In the petition the

name is mentioned as Ashok Kumar, Senior Jivisianal

Enginser, Northern Railway Division, Bikaner (Rajasthan,

uhereaS, in our original order the 3rd respondent was -
designated as Divisional Engineer, Northern Railuay
Divisicn, Bikaner (Rajasthan), fhe order dated

15=9-94 gave direction to respondent No,3 for

ef
compliance, We, therefore, point, out to ths learned
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counsel for the petitioner that 3rd responde n the

petition will only be the Oivisional Enginear.

20 In this regard, learned counssl sought

permission to file an affidavit. That affidavit has

besn filed. It is stated i the OA, that respondent
No.3 was shoun as Divisional Engineer but now been
promoted as Senior Divisional Engineer, Bikaner
under the control of respondant No.2 who is equally

responsible for the implementatisn of the judgment,

3o We had already held that ths .nams of
—¢
the respondents 1 and 2 hewe=been deleted from

the petitian because no directions were issued to
theme In so far as respordent No.3 is concerned,
the party now impleaded is quite different from the

party to whom direction was given for compliance.

4, In the circums tances, we find that this

petition is not maintainable it is,therefore,

dismissed, kLb/,///
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(Smt.lLakshmi Swaminathan) oVeKrishnan )

Member (J) Vice Chairman(A)
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